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the Government to make & statement
early.

Mr. Speakor: He cannot raise it
separately like this. [ will certainly
consider it. There are 20 many Call
Attention Noticer. Papers to be laid.

1237 hre.
PAPERS LAID OXN THE TABLE
Econn=-:~ Survey

‘The Depuity Prime Minisler and
Minister of Finance (Shri Morarji
Desal): I beg to lay on the Table a
copy of 'Economic Survey' 19GE-d7.
{Placed an Library. See No. LT-338/
aT).

ANNUAL RporT OF NATIONAL CouNcin
or EpucATioNAL Reseamcu AND
TraiNING

The Minister of Edueation (Dr.
Triguas Sem): | beg to lay on  the

Table g vopy of ihe Aonnus: Repori of
the National Council of Educationsl
Rescarch and Troining, New Delhi, {or
the year 1964-85, alongwith the
Annual Accounts and the Audit Re-
port thereon [Placed in Library. See
No. LT-337:87).

ACTiON TAKKN UK ASAURANCES

The Minister of Parliamen(ary
Affairs and Communications 1Dr. Ram
Subbag Slagh): I beg to lay on the
Tuble following statements showing

1. 8 1 '

PF y 5t t No. I—
First Session, 1967.
Third Lok Sabhqg
2. Suppl y Stat t No..

I—Sixteenth Session, 1966.

3. Supplementary Statement

No.
VI—Fifieenth Session, 1968,
4. Supplementary Statement IMe.
X-—Fourteenth Session 1966,
5. Supph ta Stat t No
XI—Thirteenth Session, 1965,
6. Supplementary Statement No,

XXVI—Seventh Session 1964.

{Placed in Library. See No. LT-338/
87].

Shri S. M. Banerjee (Kanpur): Sir,
during the last session, some assur-
ances were given. There was an
assurance given about certain irregu-
larities committed by the Aminchand
Pyarelal tirm in Kashmir and we wee
told that some statement will be

made. I would only request the hon.
Minister, through you, that if the

assurances arce piven. ot those assur-
ances be fufilled

Mr. Speaker: There 15 the Assur-
ancey Committee. They are looking
into it. I suppote.

Reroar oF FXQUIRY ON ACCITENT AT
Mixx v Hassax Drstrecr

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): 1
m[oh,oﬂthe'rlhlelmﬂh
port of Enquiry on the fatal accident
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[Shri L. N. Mishra}
at Sri Venkateshwara Mica and Beryl
Mine in Hassan district occurred on
the 25th December, 1966. [Placed in
Library. See No. LT-339/67].

NommricAtions unpes ez Rerorms
Act, AL Inpia Servicrs AcT, ETe.

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukia): I beg tg re-lay on
the Table:

(i) & copy each of the following

Notifications under sub-section {3)

uf section 191 of the Delhi Land
- Reformg Act, 1964:

(a) The Delhi Land Reforms
(Amendment) Rules 1568
published in Notification No.
F.(3)iL.R.O.;66 in Delhi
Gazette dated the 8th July,

19686,
{b) The Delhi Land Reforms
(Amendment) Rules, 1988

published in Notification No.
F(4)L.R.O.'66, in Delhi
Gazette dated the 8th July,
1966. [Placed in Library.
See No. LT-131/87].

(ii) A copy each of the following

Notifications under sub-section (3)

- of section 3 of the A]] India Ser-
vices Act, 1951:

{a) The Indiap Forest Service
(Fixation of Cadre Strength)
Regulations, 1086, published
in Notification No. G.SR.
1672 in Gazette of India dated
the B1st October, 1966.

(b) The Indian Forest Service
(Fixation of Cadre Strength)
Amendment Regulations, 1988,
published in Notification No.
GSR 1873 in Gazette of
India dated the 31st Octobor,
1988.

published
in Notification No. GSR
1774 in Guzeite of Indis Sated

{e)

[£5]

(z)

(h)

th

ing
section (2) of section 3 of the
All

Second

tions, 1986, published in Noti-
fleation No. GSR. 17 in
Gazette of India dated the Tth
January, 1967, [Placed in
Library. See No. LT-134{87].

The Indian Forest Service
(Recruitment) Amendment
Rules, 1967, published in Noti-
fication No. G.SR. 387 in
Guzette of India dated the
25th March, 18687, [Placed in
Library. See No. LT-233/67).

G.SR. 28 published in Gazette
of India dated the Tth Janu-
ary, 1067, making certain
amendment to Schedule I 10
the Indian Administrative
Service (Pay) Rules, 1934.

GSR. 347 published in
Gazette of India dsteq the
13th March, 1987, making cer-
tain amendment to Schedute
1 to the Indian Administra-
tive (Pay) Rules, 1084.

GSR 348 published Iin
Gazette of India dated the
18th March, 1987, making cer-
tain amendment to Schedule
III to the Indian Administra.
tive Service (Pay) Rules, 1054.
{Placed in Library. See No.
LT 301j67).

(2) 1 also lny on the Table:

a copy each of the follow-
Notifications under  sub-

India Bervices Act 1081:—

{a)

(b)

GSR 423  published in
Gazette of India dated the 1st

April, 1967,
Amendments

(Pay) Rules, 1954.
GAR. 483 published In
Gasette of Indla dated the iot
Aprfl, 1967 making ¢



